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BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, 
AT NEW DELHI 

IN ORIGINAL APPLICATION NO. 502 OF 2025 

ARVIND GOEL                …APPLICANT 

VERSUS 

MUNICIPAL CORPORATION, LUDHIANA & ORS 

…OPP. PARTIES 

WRITTEN STATEMENT ON BEHALF OF 
OPPOSITE PARTY NO. 6 - SHREE 
RAGHUNATH HOSPITAL. 

RESPECTFULLY SHOWETH: - 

PRELIMINARY OBJECTIONS: -  

1. That the present OA is not within the limitation, the present application filed by 

the applicant upon plain reading of Section 15 of the said Act is barred by law 

of limitation as the application raising substantial question relating to 

environment seeking restitution, remediation and compensation (including 

Enforcement of Legal Right relating to environment) has to be filed within 

period of 5 years from date on which the cause of action for such dispute 

“First Arose” provided that, this Hon’ble Tribunal may, if it is satisfied that 

the applicant was prevented by sufficient cause from filing the application 

within the said period allow it to be filed within a further period not exceeding 

60 days. In the present case the application is totally barred by limitation as the 
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cause of action for filing the present application first arose even if it is to be 

taken from the date of issuance of a site plan of the society (P-1) which was 

issued on 10.08.2001 and whereas it may be also noted here that the answering 

OP No.6 was allotted the land way back in the year 1979-80 and thereafter, the 

Hospital was constructed and it is an admitted fact that the Hospital is being 

run on the piece of land 3360 Sq, Yds since more than 45 years and whereas 

the present application has been filed in September 2025 which makes the 

application hopelessly time barred.  

2. That present application is filed almost 45 years after accrual of cause of action 

i.e. when the answering OP No.6 was been allotted the land for the purpose of 

constructing and running the hospital. The applicant is unnecessarily 

hampering the development work carried out by the OP No.6 for his vested 

interest, hence on this ground the present application be rejected. It is 

submitted that the present application is barred by limitation under Section 15 

of the NGT Act, 2010 which prescribes a period of 5 years for filing an 

application from the date on which the cause of action for such dispute “First” 

arose extendable by a further period of 60 days thereafter, provided that the 

applicant may show sufficient cause that the applicant was prevented from 

filing such an application in time. Further the applicant has also sought to file 

an application under Section 15 read with Section 14 & 17 which also provide 

the aforesaid words “The Date”, “Cause of Action” and “First Arose”.  
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3. That the application was filed on 18.09.2025. It is submitted that the date of 

knowledge has absolutely no application while interpreting the provision of 

Section 15 of the NGT Act. The said act is special enactment and hence, there 

is a statutory prescription of the special period of limitation under Section 15 

(3) of the said act, which will certainly exclude General Law of Limitation. 

4. That it may be also noted here that the applicant is well conversant with the 

fact that the answering OP No.6 is running the Hospital since 1979-1981 i.e. 

about more than 45 years, however, still to substantiate the said fact the 

answering OP No.6 is appending alongwith the copies of the Audit Report 

alongwith the Balance Sheet of the year 1997-1998 wherein the building worth 

Rs.29,57,171/- stands mentioned,  the receipts of property tax deposited from 

the date of its applicability i.e. since 2012-13 onwards, the rent deeds of the 

shops constructed in the Hospital of the year 1987-88, Form-26-License dated 

16.10.2015 issued to the answering OP No.6 for operating a blood center. The 

answering OP No.6 reserves its right to produce the document, if need be, to 

show that the hospital was in existence since 1979-81. The copies of the Audit 

Report dated 16.09.1998, property tax receipt, Income Tax Certificate dated 

15.10.1980, License dated 16.10.2015 are appended herewith as ANNEXUE 

R-1, R-2, R-3 & R-4 respectively. 

5. Further, the application of the principles of recurring and/or continuing cause 

of action for the purposes of disputes under Section 15 of the said Act would 
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lead to serious anomalous and undesirable consequences. That the Legislature 

while enacting the statute purposely used the words "first" for "cause of 

action" to file an action before the Tribunal. That the Hon'ble Supreme Court 

in the case of L.C. Hanumanthappa vs H.B. Shivakumar (2016) I SCC 332 has 

held that the word 'first' has been used between the words 'sues and 'accrued'. 

This would mean that if a' suit is based on multiple causes of action, the period 

of limitation will begin to run from the date when the right to sue first accrues. 

To put it differently, successive violation of the right not give rise to fresh 

cause and the suit will be liable to be dismissed if it is beyond the period of 

limitation counted from the day when the right to sue first accrued. 

6. That in a catena of cases, this Hon'ble Tribunal has also taken the view that 

limitation period begins to run from the date when the cause of action first 

arose including in Application No. 33 of 2016 Jai Javan Jai Kisan and Ors. Vs 

Vidarbha Cricket Association and Ors.; O.A. NO. 179 of 2016 Graminee 

Environment Foundation vs. Balaji Infrastructures Ltd. and Ors, OA No. 95 of 

2014 Mr. Suresh Waman Dhavale and ors. vs MOEF and Ors 

7. The Hon'ble Supreme Court in State of M.P. v. Centre for Environment 

Protection Research & Development, (2020) 9 SCC 781, the jurisdiction of 

this Hon'ble Tribunal, under Sec. 14 and 15 of the NGT Act, can only be 

invoked, when there is a violation of one of the specified statutory 

environmental obligations, mentioned in Schedule I of the NGT Act, which in 
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turn gives rise to a substantial question of law. The relevant portion of the said 

judgment has been reproduced below: 

"43. For exercise of power under Section 14 of the NGT Act, a 

substantial question of law should be involved including any legal 

right to environment and such question should arise out of 

implementation of the specified enactments 

44. Violation of any specific statutory environmental obligation gives 

rise to a substantial question of law and not just statutory obligations 

under the enactments specified in Schedule 1. However, the question 

must arise out of implementation of one or more of the enactments 

specified in Schedule I" 

8. That this Hon'ble Tribunal in Reddy Structures Private Limited v. Bruhat 

Bangalore Mahanagara Palike and Anr. 218 SCC OnLine NGT 2469, has 

also similarly held that: 

"…jurisdiction under Section 14, read with Section 15, is limited to 

determining substantial questions relating to environment arising out of 

Schedule-I to the Act for relief and compensation to the victims of 

pollution and for restitution of damaged property or the damaged area 

Beyond doing so, the Tribunal cannot go into any other question."  

9. Similarly, section 15(3) of the act contemplates that no application for grant of 

compensation or relief or restitution of property or environment shall be 

entertained unless the same has been made within a period of five years from 

the date on which the for such compensation or relief first arose. 
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10. It is submitted that cause of action for filing an application under the 

provisions of the Green Tribunal Act, 2010 cannot accrue on the day when a 

person discovers the act of environmental damage. This 'Hon'ble Tribunal has 

rejected the proposition of 'Discovery Rule' being applicable to patent event 

perceptible to the public at large and therefore by no stretch of imagination can 

the cause of action for filing an application under the provisions of the said act 

could accrue on the day when such environmental damage is discovered by the 

party. The Applicant has thus approached this Hon'ble Tribunal with the sole 

intention to overcome the difficulty of limitation under the act, has approached 

this Hon'ble Tribunal with unclean hands. Therefore, the present Application 

under section 15 of the NGT Act, 2010 is clearly barred by limitation. 

11. The Applicant herein has pleaded in the application that the applicant 

alongwith the other resident of the society had filed RTI Application seeking 

the information about action taken by Assistant Town Planner Zone for 

demolition of the Hospital as well as the Building Plan so approved by OP 

No.6 by the Municipal Corporation Ludhiana respectively. The said 

application is purportedly issued on 23.10.2024 (P-2 & P-3), however, this 

Hon'ble Tribunal in the Judgment of 'Ajay Jayawantrao Bhosale Vs. Union of 

India' has held that an application under the RTI Act does not give the cause 

of action to the litigant to approach this Hon'ble Tribunal. The Hon'ble 

Tribunal ought to have appreciated that the principle ingredient of an 
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Application U/s 14 r/w 16 of the National Green Tribunal Act, 2010 is that the 

cause of action, which needs to have arisen first before filing an Application 

before this Tribunal. In the present the Applicant has failed to justify the same 

and hence, the Hon'ble Tribunal does not have the jurisdiction to try and 

entertain the present Original Application. Hence, it needs to be dismissed on 

this ground alone. 

12. That the applicant in the present OA has laid much emphasis that “A Green-

Belt having total length of about 1452 Feet and a Width of about 80 Feet was 

reserved (about 12,906 Sq. Yds.) on both side of the National Highway of OP 

No.5-Society pertaining to 81.93 Acres of land in Ludhiana. That as a matter 

of fact it may be noted here that the respondent No.5-Society has developed 

two sectors of the House Building Society i.e. Sector A and Sector B which 

constitutes to be named as AGGAR NAGAR, the applicant has chosen the file 

the present OA only pertaining to area of 3360 Sq. Yds. where answering OP 

No.6 is running a Hospital since last 45 years and the applicant though has 

alleged that about 12,906 Sq. Yds. land was reserved for Green Belt but has 

very cleverly not mentioned about the fact that why other 

Institution/Establishments/Residential/Accommodations who have constructed 

over the said piece of land on both the sides i.e. Sector A and Sector B of 

Aggar Nagar – OP No.5 have not been made as a party, however, on the 

ground of misjoinder of party the present OA also deserves to be dismissed. 
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That for the connivance of this Hon’ble Tribunal the answering OP No.6 has 

prepared a chart showing the Institution/Establishment who are in 

ownership/possession of their respective plots over the alleged piece of land 

which as per the applicant stated to be a Green-Belt:- 

BLOCK A 

Sr. No. Name of the Occupant 

1. Shree Shiv Mandir (Shiv Mandir Committee) through its 

president. 

2. Baljit Singh and Company, running a petrol pump of Bharat 

Petroleum alongwith another building abutting the petrol pump. 

3. Gurudwara Kalgir Dhar Sahib, through its president and various 

shops given on rent by Gurudwara. 

4. Various Shops occupied by the Tenants given on rent by OP 

No.5 

5. Gyani Vaishno Dhaba adjoining petrol pump 

6. Maharaja Agrasen Library  

7. Built up Quarters  

The photographs of the above establishments are appended herewith as 

ANNEXURE R-5. 

BLOCK B 

Sr. No. Name of the Occupant 

1. Shree Raghunath Mandir Society through its 
president/Authorized person 

2. The shops given on rent by Shree Raghunath Mandir Society. 

3. Shree Raghunath Sewa Dal through its president/authorized 
person 
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4. Arya Samaj Mandir Society through its president. 

5. Shops given on rent by Arya Samaj Mandir Society. 

6. Raju Di Hatti & Back side of Raju Di Hatti a constructed 
Building comprised of 2 to 3 storage. 

The photographs of the above establishments are appended herewith as 

ANNEXURE R-6. 

FACTS OF THE CASE:- 

13. That the OP No.6 is a Society registered under the societies registration Act 

1860, which was established to provide endow medical care etc and to serve 

the mankind. The OP No.6 society is running a hospital in the name of Shree 

Raghunath Hospital Society which is situated on Ferozepur Road, Ludhiana 

and the written statement is being filed through Sh. Rajneesh Kumar Jain S/o 

Padam Nath Jain R/o 515B, Agar Nagar, Block B, District Ludhiana who has 

been authorized by the management committee vide resolution dated 

07.01.2024. 

14. That the applicant has concealed material facts from this Hon’ble Tribunal and 

whereas the brief facts are enumerated as under:- 

i.  That the OP NO.6 had formed a Society under the name and style 

of Shree Raghunath Hospital Society bearing Registration no 39 of 

1980-81 and the certificate of registration of society was issued on 

136



10 
 

9th May 1980. The copy of the registration certificate dated 

09.05.1980 is appended herewith as ANNEXURE R-7. 

ii. That thereafter the society formed/constructed a hospital and the 

sole aim an object of the petitioner-society was to serve mankind 

and as per its rules and regulation. The copy of the amended Rules 

and Regulation of the answering OP No.6 is appended herewith as 

ANNEXURES R-8. 

iii. That on 09.06.1977 a land measuring 800 Sq yards surrounding the 

already Smadh was handed over by OP No.5 to Shree Raghunath 

Mandir Society (who is not been made as a party to the present lis) 

vide resolution no 17 dated 09.06.1977.  

iv. That thereafter on 11.03.1979 the management of OP No.5 through 

their resolution considered the application of Shree Raghunath 

Mandir Society (who is not been made as a party to the present lis) 

for allotting the land measuring 2000 Sq yards for developing of 

Mandir or Hospital complex and the same was allowed and the 

said land was thus used for the purpose of construction of Hospital 

upon which OP No.6 had constructed the Hospital in the year 

1979-80.  
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v. That on 29.03.1981 yet another piece of land measuring 1360 Sq 

yard adjoining the earlier land measuring 2000 sq yard was also 

allotted to Shree Raghunath Mandir Society (who is not been made 

as a party to the present lis) which was further allotted to the 

answering OP No.6 for the purpose of running the hospital and 

thus in total a land measuring 3360 Sq yards was allotted to OP 

No.6 original by OP No.5 to Shree Raghunath Mandir Society 

(who is not been made as a party to the present lis) for the purpose 

of building the Hospital which is being run and managed by OP 

No.6.  

vi. That the OP No.5 was registered as a cooperative society on 

29.04.1971 and they purchased land for allotment of developed 

plots to its members and also developed a colony under the name 

and style of “Aggar Nagar”, Ludhiana having two blocks on both 

side of Ferozepur-Ludhiana Road i.e. Sector A and Sector B. It is 

pertinent to mention here that at the time the said Society-OP No.5 

had developed the colony namely “Aggar Nagar”, the entire area of 

colony was outside the Municipal Limits, therefore, OP No.5 was 

the competent authority to prepare the lay out plan. The OP No.5 

was competent to prepare the plan and to make changes in view of 

the exigencies of time. Op No.5 allotted lands to institutions like 
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Schools, Hospital, Mandir, Gurudwara etc. and the land was also 

allotted to the religious institutions i.e. Shree Raghunath Mandir 

Society, Arya Samajh Mandir, Gurudwara Kalgidhar Sahib etc. 

and apart from that various plots and land allotted to Schools and 

other Institutions.  

vii. That when the answering OP No.6 was allotted the land measuring 

3360 Sq. Yds. they applied for approval of site plan from Society-

OP No.5 as the Society-OP No.5 had develop the Society and 

entire area of the colony was outside the Municipal Limits, thus, 

the site plans/layout plan was duly approved on 08.04.1981. The 

photocopy of the layout/site plan dated 08.04.1981 is appended 

herewith as ANNEXURE R-9. 

viii. That it is also pertinent to mention here that as OP No.5 who had 

been allotting the plots for commercial as well as residential 

accommodation and it was OP No.5 who was the competent 

Authority for approving the lay out plans of the plots till the time 

the area of OP No.5 did not come under the Municipal Corporation 

Ludhiana-OP No.1 and it is also pertinent to mention here that 

various residential plot owners had even got their lay out plans 

sanctioned from OP No.5 from time to time including that of the 

answering OP No.6. 
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ix. That it is an admitted position as well as admitted fact that over the 

above piece of land measuring 3360 Sq yards the hospital is being 

constructed by the answering OP No.6 and is in existence which is 

run by answering OP No.6 since 1979-1981. That even the 

answering OP No.6 for running the hospital and for the 

construction of the same had got its a Society registered in the year 

1980, further the answering OP No.6 by arranging their own funds 

from their own members and their own resources had built up the 

building of the hospital which is at present consisting of 2 storied 

building and even one basement.  

x. The answering OP No.6 has got all the requisite certificates from 

the concerned departments, public offices for running the hospital. 

That even as on today there are as many as 40-45 doctors, nursing 

staff, lab technicians and other administrative staff whose salary 

are been paid by answering OP No.6. That it is also pertinent to 

mention here that in the hospital there are various medical facilities 

i.e. Blood Bank, ICU Ward, Gynaecologist, Female Ward, 

Physiotherapy, Dialysis Centre, Operation Theatre, Ultra Sound 

Laboratory, Emergency Ward, paediatric ward, medicine ward and 

Trauma ward, Clinical Services, Diagnostic Services, Pharmacy, 

Transfusion Services as well as Professions Allied to Medicine and 
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various other facilities are been provided and even as on today the 

hospital is also dully approved as per the regulations of National 

Accreditations Boards for Hospital (NABH). 

xi. That in the year 2017 the dispute arose with regard to Membership 

of answering OP No.6-society in respect of the Members who paid 

Rs.11,000/-. That however, the said dispute of Membership went 

uptill the Hon’ble Punjab and Haryana High Court and it was 

during the intervention of the Hon’ble High Court an administrator 

was appointed to scrutinize the list of members and also to 

categorize the eligible members including of those who have paid 

Rs.11,000/- and it was on the decision taken by the administrator 

all those person who had paid Rs.11,000/- were not given the voter 

rights and were also not been considered as members. That it is 

hard to believe that if the applicant was so much effected by the 

alleged acts of illegal constructions as alleged by the applicant, he 

never took up the said objections before the administrator or even 

before the Hon’ble Punjab and Haryan High Court wherein this 

dispute in respect of election and working of the society was 

pending. The relevant copies of the orders dated 13.07.2023 and 

10.10.2023 passed by the Hon’ble High Court as well as the order 
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dated 22.11.2023 passed by the Ld. Administrator are appended 

herewith as ANNEXURE R-10, R-11 & R-12 respectively. 

xii. That it is also worth mentioning here that the applicant also 

concealed the most relevant fact that a similar situated resident of 

OP No.5-Society had approached the Hon’ble Punjab and Haryana 

High Court by filing CWP No.24438 of 2021 titled as “Abhay 

Goel and Another Vs. The Commissioner, Municipal Corporation, 

Ludhiana and Others” seeking the relief of directing the official 

respondent to restrain the private respondents including OP No.5 to 

do constructions for commercial use upon the plot which has been 

kept for the purpose of Green Belt. It is also relevant to mention 

here that the petitioners in the writ petition are the resident of 

Block-B and had pleaded in the Writ Petition that the OP No.5 

alongwith the Private respondents are raising constructions in the 

Green Belt of Block-B in the shape of commercial complex. That 

however, in the above writ petition, the OP No.5 while appearing 

filed their written statement and had taken the stand that the OP 

No.5 had developed the colony and the entire area of the colony 

was outside the Municipal Limits, it was also stated in the reply 

that the society had left some open space of future development of 

the colony and the said area was been described by the those 
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petitioners as green belt. It has also been stated that out of the open 

space parks have been developed and some land has been allotted 

to Mandirs, Gurudwars, Schools, Hospitals etc. That in the writ 

petition OP No.1-Municipal Corporation Ludhiana filed short reply 

dated 03.03.2022 through Sh. Surinder Singh Bindra, Senior Town 

Planner, MC, Ludhiana who has categorically stated as per the site 

plan/layout plan of OP No.5 THERE IS NO EXISTENCE OF 

GREEN BELT AS ALLEGED BY THE PETITIONER. 

Alongwith the reply the Layout/Site Plan dated 10.08.2001 was 

also annexed as annexure R-1. The said writ petition was 

eventually dismissed by the Hon’ble High Court vide order dated 

21.11.2023. The copy of the complete CWP No.24438 of 2021, 

written statement dated 06.02.2022 filed on behalf of OP No.5, 

short reply dated 03.03.2022 filed on behalf of OP No.1 and the 

order dated 21.11.2023 are appended herewith as ANNEXURES 

R-13, R-14,  R-15 & R-16. 

xiii. That the applicant was well aware of the above litigation been 

initiated by one of the resident of the OP No.5-Society who is also 

the resident of Block-B and very cleverly the applicant has 

concealed the above fact and by twisting and concealing has file 
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the present petition so has to settle his personal grudge against the 

answering-OP No.6.  

xiv. That it is also an admitted fact that the Hospital which is being run 

by the answering OP No.6 is in existence since 1979-81 and the 

applicant has never raised any dispute regarding the construction 

been done on the alleged Green Belt since its existence and thus, 

now after about more than 45 years the present OA has been filed 

which itself barred by limitation. 

xv. That the applicant had even filed false and frivolous 

applications/complaints against the answering OP No.6 before 

various authorities and the answering OP No.6 is being forced to 

appear and face all the harassments being cause at the behest of the 

applicant and such kind of application/complaints were also filed 

before OP No.1, upon which OP No.1 had even issued notices and 

in compliance to those notices the answering OP No.6 has even 

submitted the revised site plan in respect of the new construction 

been carried out and even the answering OP No.6 have represented 

OP No.1 for compounding of the Notice by allowing the site plan 

which is still under active consideration with OP No.1, however, 

due to the pendency of the present OA the applicant is pressurizing 
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the OP No.1 to not to take any decision on the application moved 

by the answering OP No.6.   

16. REPLY ON MERITS:- 

1-4  That the Contents of the said Paras are false and therefore, hence, 

denied except those that are matter of records. The applicant has invoked 

the jurisdiction of this hon’ble Tribunal by filing the present application 

under Section 18 (1) read with Section 14, 15 & 17 of the NGT Act, 

2010 for the relief sought which infact is barred by limitation as briefly 

submitted in the preliminary objections. It is further submitted that the 

present application filed by the applicant is an abuse of process of law as 

has been explained in detail in the preliminary objections, and the same 

may be read as part of reply to these paras. The present application also 

deserves to be dismissed on the ground of concealment of facts as 

briefly mentioned in the preliminary objections. 

17. REPLY TO THE FACTS IN BRIEF: 

              

          

           

           

           

(i) That the contents of this para are admitted to the extent of the

 applicant is resident of OP No.5-Society, however, it is worth

 mentioning here that the residence of the applicant is far away

 from the premises of the answering OP No.6 and the rest

 averments made in the para are denied for want of knowledge.
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(ii) That the contents of this para are admitted only to the extent of

 respondent No.5 being represented through its president,

 however, it is absolutely wrong and denied that the applicant and

 several residence of OP No.5 are aggrieved by the fact that the

 answering OP No.6 inclusion and in connivance with the person

 of high influence are destroying the portion of land earmarked as

 Greed-Belt in the lay-Out plan of the society it is also wrong and

 denied that answering OP No.6 has illegally and unauthorizedly

 occupied about 3360 Sq. Yds. of the Green-Belt, which has been

 allocated as per the development scheme and town plan and

 thereafter raise building construction for commercial use of the

 same and is running a private hospital on the land allocated for

 the green belt. It is however, it is submitted that the answering

 OP has briefly mention all the details facts alongwith the

 supportive documents in the preliminary objection narrating the

 allotment of the lands by OP No.5 to build Mandir, Hospitals,

 Schools, other institutions and on the basis of the resolutions the

 land measuring 3360 Sq. Yds. was allotted to Shri Raghunath

 Mandir Society (who is not been made a party to the present lis)

 for developing Mandir and developing Hospital upon which the

 answering OP No.6 had constructed the Hospital way back in the

 year 1979-1981 and now after about 45 years the applicant is
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racking up the issue for his vested interest whereas the 

application itself is hopelessly time barred. 

             

         

           

             

            

              

          

           

           

             

          

           

         

            

           

          

         

              

           

(iii) That the contents of this para are wrong and denied. It is

 however, submitted that the land measuring 81.93 Acres is

 concerning OP No.5 and has nothing to do with the answering

 OP No.6, however, It is wrong and denied that as per this lay-out

 plan, on both sides of the National Highway, a green belt having

 total length of about 1452 fee and a width of about 80 feet was

 reserved (About 12,906 sq.yards). It is wrong and denied that

 every plot in Aggar Nagar has been allotted a distinct house

 number, but the plot where the hospital is being constructed has

 not been assigned any such number. It is wrong and denied that at

 the time of registration of the society (Respondent no.5, herein),

 the society had submitted this Layout plan to the Office of

 Registrar, Co-op society at Ludhiana (respondent no.4) and the

 layout plan so retained by the office of co-op society still reflects

 green-belt on either side of the National Highway. It is however,

 submitted that the applicant in the present application is solely

 targeting answering OP No.6 of having constructed Hospital over

 the land measuring 3360 Sq. Yds. which as per him is a part of

 alleged Green-Belt having total length of about 1452 Feet and a

147



21 
 

Width of about 40 Feet (about 12,906 Sq. Yds.), it is worth 

mentioning there that though there is no such Green-Belt as 

alleged by the applicant which would also be relevant from the 

fact that one of the residence namely Abhay Goel had approached 

the Hon’ble Punjab and Haryana High Court by filing CWP 

No.24438 of 2021 which was ultimately dismissed vide order 

dated 21.11.2023 as mentioned in the preliminary objections 

wherein even the Municipal Corporation Ludhiana while 

appearing had filed their reply dated 03.03.2022 stating that as 

per the site plan/layout plan of OP No.5 there is no existence of 

Green-Belt. That the applicant has cleverly mislead this hon’ble 

Tribunal by concealing the above round of litigation and 

furthermore the applicant has only chosen to target the answering 

OP No.6 who is running a Charitable Hospital though by 

mentioning it as a Private Hospital and moreover, the applicant 

has not chosen to make other Institutions as a party to the present 

application including the Raghunath Mandir Society which is 

adjacent with the answering OP No.6 and also various other 

Institution like Gurudwara, Arya Smajh Mandir, Petrol Pump and 

various other commercial establishment which are existing over 

the total piece of land measuring 12,906 Sq. Yds. alleged to be a 

Green Belt as per the averments of the applicant. That in addition 
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the contents of the preliminary objections may also be read as 

part of reply to the present para. 

               

            

           

          

            

             

         

          

           

            

            

          

           

           

             

        

          

          

         

(iv) That the contents of the para no. iv are wrong and denied. It is

 wrong and denied that apart from the fact that the land allocated

 for the green-belt could not have been occupied by the answering

 OP no.6-Hospital and could not have been used for commercial

 purpose of running a private hospital from there, it is also wrong

 and denied that the applicant has also learnt that the same is being

 done without obtaining any approval from the society concerned,

 like the municipal corporation or building planner, which has not

 only destroyed the amenities of the residents and children of the

 society to avail and have access to leisure time in green, open

 environment, it is also wrong and denied that it has also increased

 chaos and menace of extreme traffic congestion due to the

 haphazard parking of vehicles around it. It is further wrong and

 denied that it is apparent that connivance and collusion of some

 of the members and office bearers of the society and those of the

 respondent officials with the respondent hospital has permitted

 this illegality to continue unabated. However, in reply to contents

 of this para the detail facts mentioned in the preliminary

 objections may kindly be read as part and parcel.
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(v) That the contents of para v) are wrong and denied. It is wrong

 and denied that answering OP No.6-Hospital is in connivance

 with the respondent no.5 society. It is wrong and denied that this

 is apparent from the fact that many of the office bearers of

 respondent no.5 society have, at various times, also held positions

 in respondent no.6 hospital, and some of them continue to be

 office-bearers in both the society and the hospital. Moreover, the

 applicant has concealed material facts from this Hon’ble Tribunal

 which have been briefly discussed in the preliminary objection

 and the present OA is even hopelessly time barred which

 deserves to be dismissed.

(vi) That the contents of this para are wrong and denied. It is wrong

 and denied that many of the residents of Aggar Nagar society

 raised concern and objections with regard to the fact that land use

 of about 3360 sq. yards of land from the earmarked green belt

 area was illegal and without an authority of law was being

 changed into commercial use for personal gains. That the

 contents with regard to the RTI applications are denied for want

 of knowledge and moreover, it is submitted that mere filing of the

 application under RTI Act does not give the cause of action to the

 applicant to approach this Hon’ble Tribunal as the same has been
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discussed by this Hon’ble Tribunal in the Judgement of “Ajay 

Jayawantrao Bhosle Vs. Union of India”. 

               

           

        

           

          

          

         

             

            

          

         

                

            

          

             

             

          

      

(vii) That in reply to the contents of the para No. vii that the applicant

 is trying to take the benefit of the National Forest Policy,

 Notifications, whereas the applicant has concealed the material

 facts from this Hon’ble Court with regard to the similar petition

 being preferred by one of the residence before the Hon’ble

 Punjab and Haryana High Court in CWP No.24438 of 2021

 which was dismissed vide order dated 21.11.2023 and moreover,

 the applicant has also not able to justify his cause of action of

 filing the present application after a delay of about 45 years as

 briefly discussed in the preliminary objections and thus, on these

 grounds alone the present OA deserves to be dismissed.

(viii) That in reply to the contents of para No. viii it is a matter of

 record that the OP No.1 had issued a notice dated 21.02.2025 to

 answering OP No.6, however, the answering OP No.6 is duly

 representing the OP No.1 in terms of the said notice and the said

 notice cannot be a ground or cause of action for the purpose of

 invoking the jurisdiction of this Hon’ble Tribunal in terms of

 Section 15 of the NGT Act.
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(ix) That the contents of this para are wrong and denied to the extent

 that upon the illegal and unauthorized constructions being carried

 on unabated in flagrant violation of law, the applicant on

 25.02.2025 addressed a letter to the Municipal Corporation

 Ludhiana (MCL) requesting urgent and immediate action to be

 taken with respect to illegal construction of Shree Raghunath

 Hospital so as to be issued a “stop work” order on such

 construction as well as initiating appropriate legal actions for

 demolition of the authorized structure. However, in reply to

 contents of this para the detail facts mentioned in the preliminary

 objections may kindly be read as part and parcel.

(x) That it is a matter of record that OP No.1 had issued an order

 dated 10.03.2025, however, it is wrong and denied that the said

 order was not been complied. Moreover, the applicant has

 concealed material facts from this Hon’ble Tribunal which have

 been briefly discussed in the preliminary objection and the

 present OA is even hopelessly time barred which deserves to be

 dismissed.

(xi) That the contents of this para are denied for want of knowledge.

(xii) That in reply to para No. xii it is a matter of record in respect of

 report dated 17.06.2025, however, the photographs are disputed
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to its authenticity and it is however, submitted that answering OP 

No.6 has already submitted the building plan in respect of the 

newly constructed building with OP No.1 and has also given an 

application for compounding which is still pending consideration 

with OP No.1. Moreover, the detail facts mentioned in the 

preliminary objections may kindly be read as part and parcel. 

              

         

          

            

           

          

     

              

           

            

            

        

     

05. That the contents of this Para are wrong and denied whereas it is

 submitted that the grounds taken by the applicant are totally misplaced

 and cannot be adjudicated by this Hon’ble Tribunal as the OA itself

 hopelessly time barred and does not even fulfills the ingredients as laid

 down in Section 15 of the NGT Act.

18. REPLY TO THE GROUNDS:

(xiii & xiv) That the contents of these paras are wrong and denied, the

 answering OP No.6 never received the alleged notice dated

 25.08.2025 and moreover, the applicant has also not able to

 justify his cause of action of filing the present application after a

 delay of about 45 years as briefly discussed in the preliminary

 objections and thus, on these grounds alone the present OA

 deserves to be dismissed.
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A. That the ground taken by the applicant is totally misplaced for the

 reason that there is no such alleged Green-Belt as alleged by the

 applicant which can be seen from the facts mentioned in the

 preliminary objections.

B. That the provisions of Forest Conversation Act as well as the National

 Forest Policy, 1988 as emphasized by the applicant is of no ground to

 the present lis as the Hospital constructed by the answering-OP No.6

 was done in 1979-81 i.e. about 45 years back and the present OA is

 hopelessly time barred.

C.to F. That the case law of the Hon’ble Supreme Court as relied by the 

applicant does not applies in the present case as the applicant has

mislead this Hon’ble Tribunal by concealing the fact that before the

Hon’ble High Court in CWP No.24438 of 2021 the same ground was

taken which was been rejected by the Hon’ble High Court vide order

dated 21.11.2023 based upon the reply submitted by the OP No.1

stating therein that there is no existence of Green-Belt, thus, the case

law relied upon the applicant has no relevance with the present case.

G. That in reply to the grounds taken in this para it is submitted that

 though the applicant is referring to Section 262 and Section 275 of the

 Punjab Municipal Act, 1976 and various other rules, however, the
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applicant has failed to established its cause of action in filing the 

present application which is hopelessly time barred. 

                

           

           

         

             

              

      

                

              

            

           

      

                

          

     

                

         

          

H. That in reply to the grounds taken in this para it is submitted that the

 answering OP No.6 in response to the demolition order has already

 represented OP no.1 by submitting the building plan and has also

 given an application for compounding which is pending consideration

 with OP No.1 and the applicant is trying to influence OP No.1 in

 order to harass the answering OP No.6 under the garb of filing of the

 present application which itself not maintainable.

I. That in reply to the grounds taken in this para it is submitted that the

 applicant has also not able to justify his cause of action of filing the

 present application after a delay of about 45 years as briefly discussed

 in the preliminary objections and thus, on these grounds alone the

 present OA deserves to be dismissed.

J. That in reply to the grounds taken in this para it is submitted that the

 detail facts mentioned in the preliminary objections may kindly be

 read as part and parcel.

K. That in reply to the grounds taken in this para it is submitted that the

 applicant has concealed material facts from this Hon’ble Tribunal

 which have been briefly discussed in the preliminary objection and
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the present OA is even hopelessly time barred which deserves to be 

dismissed. 

                

          

           

        

           

         

         

                

          

           

          

 

    

  

That in reply to this para it is submitted that the Applicant has 

very cleverly filed the present petition taking the cause of action from 

the application dated 25.02.2025 given to the Authorities but has 

concealed the fact that the answering OP No.6 is running the Hospital in 

06. Needs no reply.

07. LIMITATION

L. That in reply to the grounds taken in this para it is submitted that the

 answering OP had not violated any environmental norms which could

 reflect a lack of commitment to the preservation of Green Spaces

 mandated by various legal provisions and judicial presidents,

 however, it is submitted that the applicant has filed the present

 application for settling his personal vengeance towards the answering

 OP No.6 and also by misleading this Hon’ble Tribunal.

M. That in reply to the grounds taken in this para it is submitted that the

 applicant has mislead this Hon’ble Court by projecting that the

 construction is been done over a Green-Belt area which is factually

 incorrect as per the detail fact mentioned in the preliminary

 objections.
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the building which was constructed in the year 1979-1981 i.e. about 45 

years back and thus, the present application itself is hopelessly time 

barred in terms of Section 15 of the NGT Act which is a special 

enactment and hence there is a statutory prescription of special period of 

limitation under Section 15(3) of the said Act which is certainly exclude 

general law of limitation. It is further submitted that the present 

application is barred by limitation under Section 15 of the NGT Act, 

2010 which prescribes a period of 5 years for filing an application from 

the date on which the cause of action for such dispute “First” arose 

extendable by a further period of 60 days thereafter, provided that the 

applicant may show sufficient cause that the applicant was prevented 

from filing such an application in time. Further the applicant has also 

sought to file an application under Section 15 read with Section 14 & 17 

which also provide the aforesaid words “The Date”, “Cause of Action” 

and “First Arose”, hence the present application is hopelessly time 

barred and deserves to be dismissed. 

  

 It is therefore respectfully prayed that the present OA deserves to be 

dismissed as the allegations made by the applicant are without any merits and 

thus, nothing survives in the present OA. 

 
       
 

07. PRAYER:
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